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REPORTS OF THE COMMITTEE ON
PUBLIC UNDERTAKINGS (1969-70)

SHRI GODEY MURAHARI (Uttar
Pradesh): Sir, I beg to lay on the
table a copy each of the following Re-
ports of the Committee on Public
Undertakings:—

(a) Fifty-seventh Report (1969-70)
on action takep by Government on
the recommendationg contained in
the Forty-third Report of the Com-~
mittee on Public Undertakings
(1969-70) on Sindri Unit of Ferti-
lizer Corporation of India Limited
(Paras in Section II of Audit Report
(Commercial), 1968).

(b) Fifty-eighth Repor; (1969-70)
on action taken by Government on
the recommendations contained in
the Twenty-fifth Report of the Com-
mittee on Public Undertakings
(1968-69) on Praga Tools Limited
(Paras in Section IV of Audit Re-
port (Commercial), 1968).
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REFERENCE TO SITUATION' IN
HARYANA

THE LEADER OF THE OPPOSI-
TION (SHRI S. N. MISHRA): Sir, I
consider it my duty, Mr. Chairman, to
draw the attention of the House to a
very serioug situation that has arisen
in Haryana. The other day, when the
Budget was being presented we had
raised this matter, but then the posi-
tion was only bad. Now it has be-
come worse.

MR. CHAIRMAN. You may say
whatever you want to say, but let me
say this. There is a Cualling Atten-
‘tion Notice before me for considera-
tion

SHRI AKBAR ALI KHAN (Andhra
Pradesh): Regarding Haryana.

MR. CHAIRMAN: 1 am examining
the matter. There are some difficul-
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ties which I am feeling. Some hon.
Memberg came to my Chamber and
discussed it with me. The matter is
under my consideration. If you want
to point out something, you may.

SHRI S. N. MISHRA: What I am
going to submit might help solve the
difficulties of the Chairman in that
regard. On that day we had referred
to his matter. As I was submitting,
the situation was bad enough because
of the sine die adjournment of the
House in the midst of a no confidence
motion, The date had been fixed for
the consideration of the no confi-
dence motion and yet the House was
adjourned sine die. Now, the position
has been made worse by the act of
the Governor, as a result of the pro-
rogation which had been brought
about. With the prorogation, Mr.
Chairman, the table is now clear and
all the pending motions have been
quashed, so that there is no no con-
fidence motion on the Table of the
House now. THherefore I consider that
this act of the Governor is in flagrant
violation of the spirit of the Constitu-
tion and this act comes closely on the
heels of the two actiong of the two
Governors in two States, which this
House had the pleasure to discuss only
a few days back. I think the s/age
has come now whep we must say in
a very forthright manner that many
of the roles that the Governors are
playing are not very elevating. Their
conduct must be discussed thorough-
ly in the House. What is the way
out of the situation in which Haryana
finds itself? To thalt we have to find
an answer. As I have always submit-
ted to the House, as the Council of
States, we have to find an answer to
the situation. I have placed this
matter before you for your considera-
tion and it must come up before this
House in the form in which you think
it would be best.

MR. CHAIRMAN: You give me a
little time and I will consider it.
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SHRI AKBAR ALI KHAN: Is it for
this House to sit in judgment over the
Legislature of Haryana? It is not the
action of the Governor only. It was
the consensus of the Legislature.

SHRI PITAMBER DAS (Uttar Pra-
desh): I would like to add one thing.
A very pertinent point has been raised
by my hon. friend. So long as it was
a question of adjournment sine die,
the matter was slightly different. Now,
it has taken the form of prorogation
of the House. Under the provisions of
the Constitution the Governor has cer-
tain rights with regard to the proro-
gation of the House. Wherther these
provisions have been violated or not,
that is a different matter, but the alle-
gation is that hey have been violated.
When the question of violation of the
provisions of the Constitution is rais-
ed, then naturally Rajya Sabha comes
into the picture and we have a right
to discuss it. The matter is not so
simple as my friend Mr. Akbar Ali
Khan put it.

MR. CHAIRMAN: You want to say
something on this.

i AFAWAY (ITT 93W)
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I am examining it thoroughly. Any
hon. Member who wishes to see me
in this connection is most welcome and
I will be grateful to hon. Members for
this, but let me have a little time, a
few days to examine the matter be-
cause it will get up a precedent. I hope
that will satisfy you.

1 p.M.

SHRI PITAMBER DAS: It is no use
acting in haste and repenting at leisure,

H TRATTW =AY, TE TEN R |

- - e

SHRI S. N. MISHRA: One other
matter which concerns this House.

MR. CHAIRMAN: Mr. Rajnarain,
you wanted to say something? What
I have said does not satisfy you?

SHRI JAGDISH CHANDRA DIK-
SHIT (Uttar Pradesh): On this very
question, Mr. Chairman, I have tabled
a motion which is pending your con-
sideration, on Haryana and other inter~
related affairs, I hope you would also
consider that. 4 T TR

MR. CHAIRMAN: I have already
told you that there are motions before
me and I am considering them.

Y qATEN : THH HH AW
mar g | § uw fade §oaar @ g
fraq, & =iy dlawaz em S AR
tgo udo f HTEA X A719 A1Ea
HTITMIT BT AT H I ITIHT AT9490 8 &1,



171 Reference to situation

[t AT

qr wIE T g H A3 v AW
g & & | AT &% Ji fe ot Ty
g Tifge, g sy 98T & 1 wfezg fedre
IS Sfeey feAT3S | A7 ag TET §

fF o g9 9y 989 A8 7 a1 FEY
QT T g1 Fg STXHRW § o qaAT=AT
TS g7 F0T qUOAT 15 | =09, . ..

SHRI A. P. JAIN (Uttar Pradesh):
Sir, on a point of order. It is the estab-
lished policy of the S.S.P. to speak
in Hindi and the hon. Member during
the course of his long discussion used
English expressions. They will have to
be expunged.

st TrAATCrAN 3G A | qZ
A g &1 ar F wg @ oar v g
TS I AyFaelt F (|t 1 777
I 9T § 1 TAQ wEwaT & At &
ZH AT & | FIE (G99 BF A AZN
Tlurd whE | 39 ¥ famr ¥

Subject to the provisions of the Con-
. stitution

sit gamafy © & w27 5 97 T
FEAT &, AF & Fg A |

S| GATGEA T T FIAQ

THEF

Subject to the provisions of the
Constitution and these Rules the
Assembly may be adjourned from
time to time by its own order.

TET R wEr & fF O maeEHr
o9 AEX § G0 G99 9% &1y ar
g\ gad faum qam § a8 ®F T8
g, A o fe@r g

Provided that the motion for ad-
journment of the Assembly to a day
or sine die shall not be made except
in consultation with the Speaker.
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Fagrarg fFga X FAE ag7 I8
FIHIT IAET GHT & fAg 7 219 |



T

173

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): Sir, I want to say some-
thing. 1 want the matter to be clari-
fied for ever. Is it permissible thrat one
side of the picture should be shown be-
fore the public through thig House and
the other side should not be shown?
The other side should also be consi-
dered.

MR. CHAIRMAN: I have already

said that,

SHRI CHANDRA SHEKHAR: The
Haryana Chief Minister asked the opo.
sition to vote down the Government on
an Appropriation Bill. They did not
take up that opportunity. The Speaker
provided two hours to discuss the no
confidence. They did not discuss that
also, The motion for adjourning the
Assembly was on the Agenda paper.
It was put before the House, with the
majority consent of the House it was
accepted, and then the Speaker ad-
journed the House. After that if hon.
Members are questioning the authority
of the Speaker..
the

SOME HON. MEMBERS: Of

Governor.

SHRI CHANDRA SHEKHAR: Even
if the Governor prorogues, I think the
Governor has no option. If the Gov-
ernment adviseg him to prorogue the
Assembly, the Governor will have to
do that. If the hon. Memberg in the
opposition think that the Governor can
act against the wisheg of the Assembly
and the Ministry, it should be estab-
lished, I should at least like the hon.
Members in the opposition to make the
position clear, whether they think that
the Governor can act against the
wishes of the Assembly and the Cabi-
net. Then it should not be only for
Haryana, it should be for other Assem.
blies also 'and other State Governments
also. Thig is a peculiar thing. When-
ever it is convenient for them they
think that the Governor should be a
free agent to act in his own discretion.
When it is not convenient for them,
he should be subservient to the Assem-
bly. According to me the spirit of the
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Constitution is that the Governor has
no option but to obey the direction of
the Assembly and the wishes of the
Government that is duly constituted
according to the Constitution,

SHRI PITAMBER DAS: That is
exactly what we want to discuss. What.
ever my friend, Mr, Chandra Shekhar,
hag said, is exactly what we want to
discuss.

| aRTRE@Y A, wAW
g AE FHEAT 98 § F otar fa
o wEduv ST J wgr F oagw ¥ &
gsisT 93 gg A 47 fF qew eafia
fa s, &Y s ag Meaugs ¥ oo
1 A-FIAEY F1 AW I9 77 efiwz
Tt fopar ?

St FLAIT : Tg T TR FITGAT |

ot T : gt wrgE ag F 5
A-FRIS FT AT ST TATH Y 4T,
R FF T AT FYEIAT GrIAT W18
Tafrg g1 a%ar & ? WU wgAr & fF
/g =g g oawdr o
SHRI CHANDRA SHEKHAR: It is
exactly my point.

SHRI S. N. MISHRA: One thing

SHRI ARJUN ARORA (Uttar Pra-
desh): Sir, this side also should be
heard. I should be given an opportu-
nity. The hon. Member, Shri Mishra.
has spoken twice or thrice, (Interrup-

! tion). Even if he has spoken once, 1

should be given an opportunity.

MR. CHAIRMAN: Mr, Arora, you
want to speak? All right.
SHRI ARJUN ARORA: I want to

remind the hon, Members who have
raised this question of Haryana that
this is not the first time that such a
thing has happened. In U.P., to which
both Mr. Rajnarain and I belong and
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[Shri Arjun Arora].
are vitally concerned, in the Assembly
there was a vote of no-confidence
pending on the 28th of August, 1969,
when the Speaker adjourned the Ass-
embly sine die. And later in spite of
the fact that a vote of no-confidence
against the Government was pending
the Governor prorogued the Assemb-

ly. So a similar thing 1ook place in )

U.P. in the month of August 1969,
exactly similar, if at all it was worse,
because here the Haryana Assembly
was prorogued sine die on a motion
of the House which is master of its
own proceedings. In Haryana it was
done on a motion passed by the
House. In U.P. no such motion was
put on the Agenda. The Speaker
unilaterally decided in spite of the
pendancy of a vote of mo-confidence
against Mr. C. B. Gupta. But Mr.
C. B. Gupta is a very powerful per-
son. So Mr. Mishra and many others
do not open their mouth,

MR. CHAIRMAN: May I inform the
hon. Members that any hon. Member
who wishes to discuss with me can
come to my Chamber? I will be avail-
able tomorrow from 10.00. Any hon.
Member who considers that he can
throw some light on, this question will
be most welcome. I will be in my
Chamber from 10.00.

i

REFERENCE TO CERTAIN MATTERS
CONCERNING THE DIGNITY OF
THE HOUSE

THE LEADER OF THE OPPOSI-
TION (SHRI S. N. MISHRA): Sir, you
ard earlier asked me to refer to an-
other matter, I want. , .

MR. CHAIRMAN: Yes, it must be
very brief.

SHRI S~-N. MISHRA: It concerns
this House and the way this House is
sought to be treated by those in autho-
rity. That must be taken serious note
of ny this House, The last day, that is
6,, Saturday, the Budget was present-
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ed. After the presentation of the Bud-
get, the Budget papers were not avail-
able to the hon. Members . . .
(Interruptions). Whatever may be
the cause, it concerns the dignity of
the House. My hon. friend must see
to it, because it concerns the House.
The Budget papers were not made
available and so we had to keep on
loitering here for some time and we
were completely disappointed. Mem-
bers from the other House went away
with the Budget papers. We went
empty-handed. We expected, with
all respect to you, Sir, that this mat-
ter would be referred to by you be-
cause it concerns the dignity of the
House. In the absence of any obser-
vation from you on this point, I have
been constrained to make a reference
to this. Secondly, we expected that
somebody from the Government side
would come forward and express
regret . . .

MR. CHAIRMAN: I have

SHRI S. N. MISHRA: . . . and
also assure that in future this would
not happen.

MR. CHAIRMAN: noted

what happened.

KUMARI SHANTA  VASISHT
(Delhi): Sir, on a point of order. These
copies were available to certain people
even before the Finance Minister start.
ed the speech.

SHRI BHUFPESH GUPTA (West
Bengal): Sir, another point on the
dignity of the House. You are the
custodian of thig Hoyse. Sir, you were
not in the Chair when, in the light of
the Resolution on privy purses that we
passed, we demanded a statement from
Mr. Chavan on Friday in this House,
and the Resolution says that the Gov-
ernment must take such lega] wand
other steps before the presentation
of the Budget. We even said that the
statement could be made at five on
Friday evening because that wag our
last working day, apart from Saturday

I have

| when the Budget was to be presented.

What happened is shocking. I wag in
the other House in the Rajya Sabha



